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~ 'IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI
l

O.A. No. 568/90
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. T A No 199 l
DATE OF DECISION_ 23.71.1990, ‘
Shri Gagai Singh Sharma, Betitiomex Applicant |

F\'oplicant in Person ' Adwopaﬁ&ioubhﬁ@ﬁtiaﬁomx(ﬂ)(

Unlon_ of In_d%;, thzoggh SaCy. s Respondent

Shri M.L, E}arma ) | Advocate for the Respondent(s)

CORAM |
The]idnﬂﬂehdn P.Ke Kartha, Vice-Chairman (Judl,)

The Hon’ble Mr. D.Ks Chakravorty, Administrative Member,

1. Whether Reporters of local papers may be allowed to see the Judgement 9‘7}«)
2. To be referred to the Reporter or not 7 fo

3. ‘Whether their Lordships wish to .se;t the fair copy of the Judgement ? Mo

4. Whether it needs to be circulated to. other Benches of the Tribunal ? e

(Judgamnnt of tha Bench delivared by
Hon'bls Mr, P.K. Kartha, V,.C.)

|
The gfievance of the aﬁplicant pertains to his
transfar from the Office'of L.A.0., Hindon, to ths Offics
of D.P.0D.0., Jhajjar undsr the organisation of C.D.A.,
Mearut by the impugned order dated 20,3,1990, The applicant
complied with the said ordar of transfar but under orotest
He is now working at Jhajjar.

|

2. The applicant JOlnLd smru1ca in 1963 as Upper Divisison

e~ ice ¥—
Clerk in.t he Mkkg&gxg&x&ha Pay & Accnunts/at Wathura. He Gas
transferred to Delhi in tha Office of Local Audit Officer

(L.A.0.) in 1974, He has, servad in many offices of the

L.A.C, in Delhi, 1In 1987, he volunteered hlmself for transfar.
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to three stations, i,e., Tindon, Muradnagar and Mserut,
b . ) (5/\‘./
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was transferred to Hindbn in October, 1987, Thereaftear,

he was transferrad to Jhajjar by the impugned order, |
3. The applicant has alleged that persons senior to

him are still working in the Office of thes L.A.0., Hindob,
that as per the instructions of the raspondents, the
tenure of one station and one command is minimum ten

years, whareas hs has served at Hindon for 2% ysars only,

and that the impugned order is arbitrary, illegal and

mala fide,
4, In the main application as well as in the replicafion,

he has not produced any document to substantiate the allega-

tion of mala fides against the respondents,

-56 The respondents have contended in their counter-
aFFidauit that the applicant is holding a transferable pist
and that-ha can be transferred in the exigenoiaé of service
and in public interest., According to them, he is amongst
the senior-most persons Who had worked at Hindon,

6a e hava caréfqll¢ gens threough Ehe racords of ths
case and have considerea the rival contentions, Ouring
the argumsnts, we have bsesn told that the distance betueazn
Hindon and Jhajjar is about 42 Kms, The transfer of the

1

applicant has not caused any disruption in his family 1lif

]

as such., He continues to reside in thes same place and his
children also are studyiﬁg in ths schools where they have
bean sarlier, There is no material on record to indicate
that the transfer uwas n@t in the exigencies of service and
not in public interest,
7 Tha applicant has filad an application on 5.11,1990

along with soma correspondence to allege mala fides on the

part of Shri KR, Nair, who was the then Local Audit Offijcer

at Hindon, The learned counsel for the respendents statﬁd
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Athat in the documents filed by the applicant on a date 1
praceding the date of the impugned order of transfer dat%d
20.3.1990, the aoplicant has not alleged any mala fides
on the part of Shri Nair, The applicant had conly sought‘i
for an intervisw with the highar authoritizs to bring to
‘their notice certain irragulafities adopted by Shri Nair,
the L. A0, On 2ﬁ.3.1990, the applicant wrote ﬁo Shri Naﬂ
with rafereance to the impugned order of transfer that hiﬂ
grievsnce psrtainsd to the manner in which Shri Nair was |

" conducting himself in his office as such, that Shri Néir |
was not attending the of fice in time, that he used to

absent himsel% from office without obtaining leave, that

he used to employ ons st%ﬁf member to do his personal
errands, that he used thé device of ®divide and rule® in

the qFFice, and the lika% None of thess allagations pertains
to the ill-will of Shri Nair towards the applicant.

8. The applicant has:not substantiar ed the-all@gation\

of mala fides against Shri Nair, The applicant beinn thel

l
holdar of a transferable‘post, W8 see No reason to dis-

balieve the version of the respondents that the transfer
of the applicant has baan;égggégg the overall interest of
administration and in public interest. There is no merit |
iﬁ the application and the saﬁa ie dismissad,
There will be no order as to costs,
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(D. K. Chakravorty) . | (P. K, Karghyag

Administrative Member Vice-Cheirman(Judl,)
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